
Crl.M.P. No. 596 of 2020
 IN

Cr.No. 105 of 2020

Dt: 27.06.2020:-

This petition is filed under section

12  of  JJ  Act  by  the  petitioner/CCL

praying this Hon’ble Board to grant bail

to petitioner/CCL.

 Notice given to the Learned APP,

who opposed the bail. This Board called

for the report of DPO. 

Heard and perused the record.

   This Board called for the DPO

report the CCL has no previous criminal

record and neigbours revealed that the

CCL and his parents are good. Further

his antecedents are found good and the

CCL is pleading not guilty.  

      As  per  the  record  and  also  by

considering the DPO report, this Board

is  inclined  to  grant  bail.  If  the  CCL is

released  on  bail  it  will  not  cause

prejudice to the case of the prosecution.

The parents of the CCL are directed to

give  an  undertaking  to  look  after  CCL

and he should not indulge in the similar

type of offences in future.

        In view of the above discussions

this  Board  is  inclined  to  release  CCL

from  home  with  the  following

conditions:-

     The petitioner/CCL shall  not leave

the  jurisdiction  of  this  Board  without

permission.

     The  petitioner/CCL  should  co-

operate with the DPO and investigation

Agency till filing of charge sheet.

      The parents of the CCL are directed

to give an undertaking that they will look

after the CCL and they should see that

the CCL will not commit similar type of

offences in future.

In  the  result,  the  petition  is

allowed  by  granting  bail  to

petitioner/CCL on execution of personal

bond  of  Rs.10,000/-  (Rupees  Ten

Thousand Only) with two sureties each

and  parental  bond  of  Rs.20,000/-

(Rupees  Twenty  Thousand  Only)  like

sum  each  to  the  satisfaction  of  this

Board.  The  parents  of  the  CCL  are

directed to take care of the CCL. 

        Addl. JFCM


